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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1235/2024

In the matter of:

News Item titled "NHAI has made highway at protected pond site in Delhi
Activists" appearing in the Times of India dated 30.09.2024

REPLY ON BEHALF OF DELHI POLLUTON CONTROL
COMMITTEE WITH RESPECT TO THE ORDER DATED 16.10.2025.

I, Dr. BMS Reddy, Sr. Environmental Engineer, Delhi Pollution Control
Committee, 2™ Floor, Vikas Bhawan-II, Civil Lines, Delhi- 110054, do hereby

solemnly affirm and state as under:

1. That, I am working as Sr. Environmental Engineer, Delhi Pollution Control
Committee and am conversant with the facts of the present case on the basis of

record maintained by Delhi Pollution Control Committee in its ordinary course.

2. That this Hon’ble Tribunal vide Order dated 16.10.2024 pleased to implead the
Delhi Pollution Control Committee (hereinafter referred as DPCC) as
Respondent No. 1.
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/. N3 The! *matter is related to illegal construction of a highway by the National

JKR legthys Authority of India (NHAI) after encroaching upon a protected pond
BV i w. S
jf? Jsm, muthwest district of Delhi. This pond is classified as a protected water body
.No. 010/ f

undjef ‘the Delhl Water Bodies Act. As per the news item, NHAI built the Urban
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Extension Road-II over the pond in Goyla Khurd village, which was among the

list of over 1,000 ponds to be protected.

4. That, in compliance with order dated 16.10.2024, a joint inspection of the site
was carried out on 13.01.2025 by officials of Revenue Department, Delhi
Wetland Authority and DPCC., During the inspection it was observed that:

i. As per the Award and Fard document received from the Revenue
Department, land bearing Kh No. 9//29(10-09) on which the alleged
pond site is located has been awarded (Award No 06/2008-09/SW) for
the purpose of the Construction of 100 Mitr. Road Under Planned
Development of Delhi at Goyla Khurd by the revenue department
(South-West), Kapashera, New Delhi.

ii. It is found that NHAI had built highway (flyover) over the pond in
Goyla Khurd Village, after handover of the land by DDA to NHALI

iii. As per the inputs received from Delhi Wetland Authority, Khasra No.
9//29(10-9) in Goyla Khurd Village is a listed water body under
Wetland Authority of Delhi. As per the direction of Hon'ble Delhi High
Court in WP(C) No. 9617/2022, Revenue Department has carried out
ground truthing of water bodies and as per the report of District South
West, Goyla Khurd, Khasra No. 9//29(10-9) is an existing water body.

Copy of the joint inspection report dated 13.01.2025 alongwith Geo-tagged
photographs are enclosed herewith as ANNEXURE-1 (Colly).
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5. That, DDA representative attended the review meeting taken by Member

Secretary, DPCC on 31.01.2025 in which DDA informed that said land was
handed over to NHAI on 21.08.2012.

6. That, DDA being the land owning agency may kindly be pleaded as respondent
in the present matter by this Hon’ble Tribunal.

7. It is therefore requested to this Hon’ble Tribunal that the reply may kindly be
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DEPONENT

taken on record.

VERIFICATION : _

Verified at New Delhi on&;hig _!:E_deg)a%& January, 2025 that the contents
made in the above-mentioned affidavit are true and correct to the best of my
knowledge and from information received by me which I believe to be true and

correct and are also nothing material has been suppressed or concealed therein.
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Joint Inspection Report @

Ih ca.mpfiancé of the order of Hon'ble NGT regarding “NHAI has made highway at protected pond site in
Dethi Activists” appearing In the Times of india dated 30,09.2024. In this regard, joint inspection is carried
out by the officials of Revenue Department, Delhl Wetfand Authority and Delhi Pollution Control
Committee{ DPCC) on 13.01.2025 and following obsarvations are made:

1.As per the Award and Fard document {enclosed) received from the Revenue Department the alleged

pond site is awarded (Award No 06/2008-09/SW} for the purpose of the Construction of 100 Mtr. Road
Under Planned Development of Delhi at Goyla Khurd by the revenue department (South-Waest),
Kapashera, New Delhi. :

2.1t is found that NHAI had built highway over the pond in Goyla Khurd Village.,

3. As per the inputs received from Delhi Wetland Authority, viilagfa_ﬁm{ig Khurd, Khasra Mo, 9/26(10-9) :is
a listed water body under Wetland Authority of Delhi. As per thzf: di_re;th:i_:_:j of Hon'ble Del-h‘i‘Hig’n Courtin
WP(C) No. 9617/2022, Revenue Department has carried ﬁqt g-rqu\d trutping ‘G‘F Watef boq;e.g and as per
the report of District South West, Goyia Khurd, Khasra Np. 9/29{?;.9—:9} is an existing water body.
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OFFIGE OF THE ADMILAG (SOUTHWES 1), RUGM e, <o
OLD TERMINAL TAX BLDG, KAPASHERANEW Dot 1

AWARD _
Award No:. O 6/@5&8 ""‘@.9/ GSN

Name of Village: - GOYLA KHURD

Nature of Ar:quisilion; - Permanent.

Purpose of Acquisition:. Construction of 100 Mtr, Houd
Under Planned Developmant of Deir

Notitication; US4 No.F.9 (B8)/2004/LEEAAI TS
Dated 07/04/2006

UIS 6 No.F.8 (8B8) 20040 8850 Ay u
Dated 04/04/2007

INTRODUCTION

¥

The award pertains to acquistion of and s village Coyia Khors 7
measuring 183 Bighas 10 Biswas land was nolificd U/S 4 of we face <,
Act 1884 vide notification No-FO (8B)/2004/L8B/AN/E duten o tes b
Objections were invited from the inlerested personsiang BVeiBNY S s
hesring were accorded to them. As claimed/fiied objections By lane
detailed report U/s B5A was prepared and forwarded 15 Land & Dot gy £
vide this office lefter No 8110 dated 26.12.2006 for conswemtan 1
direction. The Land & Building Depht after considanny ait e aspocta,
natification Uls 6 vide No-F.8 (88)/2004/L&BIHLAIT7-0% dales QA
land is required to be taken by the Government a' e Dunhe e enos b
public purpose namely Construction ol 100 Milr. Rousd lUnoer Siasn,
Development of Dethi. SRR ;

In order to hear the claims of the affe'cted persons, e notices LIS & &0, -
LA Act 1894 were issued 1o the interested persons ai vitage Dovia £,
their claims The claims filed by the persang v renge S0 s
have been discussed under the-appropriate heading “Cragns”

TRUE AND CORRECT AREA

As per. nolification Uis 4 & Section § of LA Act 1864 RS
measurng 183 Bigha 19 Biswa,

The details of land tolal measuring 183 Biuhe 10 fawom wie | o o
awarded in this award 15 8¢ Khasra NO, arteMiBauponiog o wooi 5 s e
under s
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CLAIM AND EVIDENCE |

Notices Uls 9 & 40 .of: LA Act iwere issuad to tho interested
persons/land owners 1o file c!alms In pursuance of Noticesu/s 8 & 10 following

claims were received in this office;-
(S.No NAME OF FHE [KHASRA NO. TCLAIM AMOURNT 1
CLA[MANT ‘‘‘‘‘ i T e s s ok Y = 1
1 Prakash s/o Deep Chand 50117/211,30/411, |3 10 4 Crores per |
it © | z2omTn e 241 | Ace” ;
2 Batpal sfo Deep Chand Do 3 to 4 Grores pot |
......... Acre
3. inder sfo Deep chand Co 3t0 4 Crores per
WL o LAoTe '
4, Sanjeev ; /o Banwari Lal | 20/7/1/1,6/2,5(1 42, 31 A Crores per ;
: ., |4slzaRATA | Acre L
5. Sajjan Kumar sfo Banwari | Do 310 4 Crores per i
: Lal 2 { Acre |
6. Galender slo Raghublr Do . el adn 4 Crores per
u T Acre |
7. Bhagwan slo Raghublr Do ; 3 lo 4 Crores per | |
» * O R ORI M AC[’E :
8 |7 Kumar /o ‘.}a_i Nar_ain Go 'L 1316 4 Crores por!
S it 2 o s A |
g. Kuldeep sfﬂ:ﬁ'ag’hubir Do ; 3o 4 Crores. per ! i
; o 1 Acre
10. Surendersfo Jai Naram 4 to 4 LCrores pu
e e B Ac"e b ;
11. Devender sio Jaz Naram ; 3o Crores per
el S s o A.qze . 3
12. Kripa sfcMahadev.» O [(BNRIAABNATIAZ, ;
by it e TR I
13. Kulbir sfo Raghubir . 30/1711:8,5, 6.5.412,2012 | 15, fJOO.L per Sg !
R g 19,25, 24/2,30!11711 Yards ;
; 16,20/116,15,301/15, 7 !
SEPRE . T S , :
M4, L]nderjeét'sio Mool Chand | Do . | 15,000/~ Per Sq-
o ] g bk T LY ales {
“[iisrar &/o Ram aroop 14:;2012 TS aooi» Per Sg '
ol ok Ayads oo
“Bharambir  Singh & 3Gl 512, YBire, 115 m)o; “Per Sq
Randhlr gingh sons of | 25,16 Yayds :
Hazarl i
Abhinav. & Abhishek sons ¥
Qf Satbit SINgN .. oo o i
alel &mgb & Umed Smgh 9//8i2,811,12 1 15,0001 Per Sq.
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consideration yariou
uls 4 of LA

~ plots, which
il -me'asuring :
- property Theasuring 49

et TS

MARRE] Yov==—

the land in question.
e of the land under
Notification uis-4 of the
nstant case.

indicative price fixed by the Govt.
17.58,400/-(Rs. Seventeen Lakh Fifty Eight

The market valu
to the date of
07/04/2006 in the 1

the rate of Rs.
Hundred Only) per acre
Depit. Vide letter No.
considered in this case.

as

prior to Nofification

the copy of following sale deeds of
' 4s of village Goyla Khurd are as under=

of some of the Sale Deeds

Village

W-, -
Khurd ..
Goyla

it was, b
resulted in
183 Bigha

Fo
The

e indicative price of land
s factors in respect ©

L rprpea

Khurd ..\

owever, 8aen that the above transaction
to higher price of the properties.
10 Biswa

Sons of Ram Singh_____ | Yads
Inder Singh sfo Ram Singh TENO.8.71112,411,3, | 15,000/-
17123 51121243, 1 ¥ards
. R i 2 LA R S s
Rajpal s/0 Raghubir 30i7771.6.5,412,20112 | 15,000/
0,25,24/2,30/17/14 | Yords
6.20/116,15,300115,
s 141 : _
gu%:“ Wew g5 P Do - 15,000/
. \Dayal rd
Ajit slo Mool Chand THo iR {zrggt}/;
i Rajkumar s/o Mool Chand S PR "Tgfgogm«
_ Yards
55 |Jagit Singh slo Mool|Do | 46,000
Chand i | Yards
74, | Anand Singh <70 Charan | 15/7/1,8/1 5215, 20, 000
Singh 1472,481111 1012, Yards.
Er: | . 2 jacs
| - N e = bewell
25. Nand lal s/o Charan Singh | DO 20, 000 Per
Yards,
_ 2 lacs
| e ftubewell
56, | Kartar Singh, Ranbir Singn | 6/124,23/ 2. 5,00,000/-
. Satvir Singh @ Satbir : : each co-sharer
singh & Attar  Singh
Deceased Through tegal
Heirs, ) -
sh. . Kuldeep singh &
gulwant Singh Al Are i
" ML—MMWM g
MARKET vALUE

which s o b@'jiéﬁ’éﬁquired. is ah “Agricuftural Land

with reference
Apquisition Act 1984, which i€
value of land the
agriculturai tand in Delh &t
Thousand Fou!

e_icq:j‘liéiﬁ:cx_g isto te de}'érm'me'd
e Land

For d’e’tér'rﬁi‘i‘salion-df the market
of NCT.of Delhi for

cy (LAY Land

conveyed by the Dy. Se :
30/8/05

(20)/80 L&BILAET20 dated
has been

Act were considered.
ds of village Goyla Khurd is considers

~Tonsideration “Date
| Amount. :
$00,000.00

300,000.00

e st]

177 Sq Yd.

3610312006 \

s R st ==

should he much lasser

 fixed DY taking nlo
f jand in NGT of Detni the sale deeds
However 10 justify the ssut
d. The delaits

1410312006 |

rolated to smaller 517
The markel value of farid -
than he sal '
150 sq yard. The jand being acquired i% agricy
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measuring 183 bigha 10 bishwa, | am of the view {}

sale ransactions of the
: [ the arca and also keeping in view Ihe mas
fixed . 80 keeping in view the -

ﬁemmﬁi&:\éga@egtéaor Delni, the a_pq_fqpr_{aie,;marke:‘-vardéﬁgikgnzamﬁ g
eomingd @ 17,50,400-por s o @ R 5 2708839 (Rupocs Thos Lokt
Bigha. ghty Thiee rupees Thirty Three Paise Only) for

1l While keeping in view the

VALUATION QF STRUCTURES

siruciuraﬁs o ;h?‘cs}aﬁdmg Instructions of L & B Deptl. any unauthorised
compensation whi?l ulfural land need not to considered for access of
claimants did mme an;oﬁncemem of award u/s: 11 of LA Act 1894, Besides the
i ol submit any sanction planfapproval  from the compotan!

partment i.e. DDA & MCD as the case may be nor any documental proaf i
support of there claim of structures.

, Therefore, in the light of standing Instructions issued by Land & Building

time to time the sirustures on the agricullural land of village Goyta Khurd have

m?emil\s?d in violation of law and are as stch liable o be ignored Uls 24(8) of
@ ct.

SOLATIUM

30% saolatium will be given to the,‘lal;{ddv@_jne-rsbwﬁm market value of the
land due to compulsory nature of the acduisition' as per. Provision laid under
section 23(2) of Land Acquisition Act 1694,

ADDITIONAL AMOUNT "

An additionat amount @ 12% per @nnum on the iarkel value of lanc
/S 23(1A) of Land Acquisition Acl 1894 shall be given'to tha tand owners for the
period commencing from the date of notification U/S-4 of LA ACT 1894 lo the
date of physical possession or Award; whichever is earlier.

© APPORTIONMENT

Apportionment of the sald compensation amoug ai the persons known
ot believed to be Intérested in the land of whom, or of whose claims. | have the
information, whether or not they have appeared before me, is lo be determined
as per the Naksha Muntazamin. Where there is a dispule and the same 15 net
seftled, the malter shall be referred to the Court of Additional District Judge, Detr:
U/S 30-31 of the Land Acqulisition Act, 1894, - :

s

LAND REVENUE

The land revenue will ba deducted from the rent ol of the village t;o'ylz,
®Khurd w.e.f taking over the physleal possession.
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SUMMARY
The award is summarized as under: -
A)  The market value of land e
measuring 183 Bigha 10 Biswa
@ 17.58.400/- Per Acre. @ 1
Rs. 2, 66,333.33 Per Bigha. Rs: 8,72,22,167.00/-
B}  30% Solatium U/S23(2) |Rs. 2.0166,650.00/-
C)  Additional amount @ 12% | Rs. 20067198.00/-
Per annum Ufs 23(1A}
w.e.f 07/04/2006 TO
30/09/2008
(308 Days).
Grand Total Rs: 10,74,56,015.00/-
(Rs. Ten Crore Seventy Four Lakl.
| fifty Six Thousand Fifteen Only)
e e o e (Y| RAJASEKHAR;

LAND ACQUISITION COLLECTO#!
DISTRICT SOUTH WES

Jo

PR. SECRETARY (Revenue)
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The aw
ward is summarized as under: -

e s

A The market vaite of lang 7"

i

. measuring 183 Bigha 10 Bis

%@ 17,58.400/- Per Acre, g@hwa
5.3, 66.333.33 Per Bigha, Rs: 6,72,22,167.00/-

B}  30% Solatium U/$ 23(2) | Rs. 2.,01,66,650.00/-

C)  Additional amount @ 12% | Rs. 20067198.00/-
Per annum Ws 23(1A)
w.e.f 07/04/2006 TO
30/09/2008
(208 Days).

Rz: 10,74.56,015.00/-

p—

Grand Total

{Rs. Ten Crore Sevenly Four, Lt
fifty Si¥ Thousand Fifteen Oniy)

e e e i e
A— <5 —

(Y.v.v.J RAJASERITA

LAND ACQUISITION COLLECTOH
DISTRICT SOUTH WS

O e

PR. SECRETARY (Revenue)

A wnmownm




Gayiawdwarka Raad Secter 19 Nea ".i‘}w kar Qaenhﬂr : 3hyam
Kunj, Najafgarh, Delhi, 110043, India o ' :
Lat 28, 58812?" Long ??69831?“




110043, India L
Lat 28.688119° Long 77.008314
13/01/25 03:10 PM GMT +05:




38

_3(}




	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12
	Page 13
	Page 14
	Page 15

